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House also that all the wa*on build
ing udftg were going to be integrated 
into> « single' wagota building corpo
ration oar something like that «6 that 
orders would be more equitably dis
tributed between, different units. But 
we' are not heating anything’ more 
about that. What happened to that 
proposal?

SHRI T. A. PAI: It is true that
the wagon building industry has a 
back-log of 14,000 Wagons for which 
the Railways had placed an order be
fore 1972-73. But the Railways have 
not been willing to pay the escalated 
cost Therefore, we are negotiating 
with them. There ia no point in plac
ing new orders unless we are able 
to see that we do not make losses. It 
is true thal: we have taken them in 
the public sector but we cannot afford 
to run them on a loss. We are nego
tiating with the Railways. There are 
small differences and, I hope, they 
will be settled. In the meanwhile, we 
are not stopping the wagon building

So far as the other question asked 
by the hon Member is concerned, the 
Wagon India has been constituted. It 
is supervising the work of all the 
wagon building units. Because most 
of the wagon building units today 
also have to do other types of manu
facture, they could not be integrated 
in the sense that we would have one 
wagon building industry. We have the 
Wagon Corporation of India in the 
public sector which is supervising the 
placing of orders and getting them 
executed also. ~

Setttag op of a separate Unit in the 
Central Electricity Authority for 

Bower Distribution
*289. SHRI K. H. IfADHUKAR’: 

Win the Minister of ENERGY be 
pleased t0 gtate:

(a) Whether Government have a 
HrepMRd wadftr co»*id»ratio« -to Mt

up a separate -unit in Oantval,Electri
city Authority for power distribution 
and

(b) If so, the broad outlines thereof? 
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“This power systems organisation 
is proposed to be further streng
thened in a phased manner . . . . ”
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SHRI NAWAL KISHORE SINHA: 

In the statement of the Hon’ble Minis, 
ter there is the sentence “A separate 
organisation has recently been created 
m the Central Electricity Authority 
lor undertaking power system studies 
and framing guidelines for system 
planning m respect of the transmis
sion network”. May I know if they 
have decided upon certain guidelines 
and, if so, what are they and when 
were they sent to the State Electri
city Boards?

PROF. SIDD11ESHWAR PRASAD: 
These guidelines have been sent to the 
State Electricity Boards and, to name 
only a few functions of the M(PS), 
they are: (1) to evolve criteria and 
guidelines for bringing about integrat
ed cooperation of the State and busi
ness systems and for the inter-regio
nal transfer of power—and for this 
purpose, the Member (Power), State 
Electricity would be in-charge of the 
Electricity Boards and regional load 
transmission at different load centres; 
(2) Planning of the major transmis
sion network required for the coun
try, consistent litrith the national power 
policy and integrated working of the 
All-India grids; (3) rural electrifica
tion; (4) reduction of system losses
(5) planning and implementation o: 
measures to slacken load curbs u 
different systems and so on.

SHRI P. -GANGADEB: Since ;
majority of the State Electricity Board 
are suffering for want of trained vet 
sonnel to manage and maintain th 
various power stations properly, ma; 
I know what steps are being taken bj
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the Government to set up more train* 
ing institutes in the country for the 

, operators—engineer* and the lik e- 
to improve the existing technical talent 
lor better working of these power sta
tions which are still under chaotic con
ditions?

PROF. StDDHESWAR PRASAD ̂ .We 
have already two such training cen
tres and we have decided to created 
two more such training centres where 
engineers who are engaged in trans- 
misssion and who are engaged in con
struction and operation of power sta
tions are proposed to be trained. The 
States have responded favourably.

SHRI BHAGWAT JHA AZAD; Des
pite all the guidelines and the expla
nation of the Minister, it is not clear 
how Government proposes to undo the 
imbalance that has been created in 
backward States like Bihar where 
whatever energy is produce cannot be 
distributed for want of a distribution 
channel. How does the government 
propose to remedy this?

PROF. SIDDHESWAR PRASAD’ 
For specially backward States like 
Bihar, we have taken special care. A 
Committee was set up to look into the 
causes ot deficiencies. The Committee 
has submitted its report and we have 
asked the Government of Bihar and 
Ihe Bihar State Electricity Board to 
take suitable steps so that these 
measures are carried out.

SHRI PRABODH CHANDRA: 1 
know from the Government if they 
have any proposal to take over the 
generation of electricity from the 
State Governments to the Central
Government since, because of the petty 
differences among the provinces, the 
initiation of the muti-purpose hydro
electric schemes have been delayed 
with the result that the prices have 
gone up three-fold — if you compare 
the prices when the proposals were 
taken up and what they are today.

THE MINISTER OF ENERGY
,<SHRI K. C. PANT): This would be a 
•.major change in the entire distribu
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tion responsibility as between the 
Centre and the States in respect of 
power. I don’t think the States are 
at all willing to consider this end X 
don’t know whether public' opinion 
also is at the moment in favour of this. 
What we are doing is that we stepping 
up the proportion of Central genera* 
tion in each of the regions so that we 
will have some say in the equitable 
distribution of power and transfer of 
power within the regions. We think 
this is feasible and we are trying U> 
do it. So far as the inter-State pro
blems between the various States are 
concerned, these are being sorted out, 
as my Hon. friend knows and as and 
when these problems come before us, 
we sit down and try to sort them out 
so that stable solutions which are 
more or less acceptable to everyone 
can be found.

Protection to Ancillary Small Scale 
Industry

*290. SARDAR SWARAN SINGH 
SOKHI; Will the Minister of INDUS
TRY AND CIVIL SUPPLIES be pleas
ed to state:

(a) whether at present the ancillary 
Small Scale Industry is getting a raw 
deal at the hands of the large Scale 
sector and payments for the supplies 
made are delayed by six months to 
two years; and

(b) whether Government propose t# 
give statutory protection to the ancil* 
lary Small Scale Industry for prompt 
payment and against exploitationt

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SHARMA); (a) A few Instances have 
come to the notice of the Small Indus
tries Development Organisation where 
the payments to small scale ancillary 
industrial units have been delayed by 
large industries.

(b). The Government have proposals 
to make modifications with the frpmft* 
,work Qf-the Industries (ppvelo$neB&




